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I, the Chairman of the Committee on Private Memben' Bills and Reaolutions 
having been authorised by the Conitnittee, present on their behalf this their 'Porty1ee0nd 
Report. 

2. Tbe,O».Qm.iuee met on the 18th April, 1964 for-
(l) C.lassific-ation and allocation of time for discwaion of the foliowiag Bills:-

(1) The (.;onatitution (~lJl.ebO Bill, 1964 ("'memtment of article 217) 
by Shri Puruahottamdas R. Patel. 

(2> The Conatitution (Amendment} Bill, 1964 (Ammdmditt of the kvmth 
Slhdtlul~} by Dr. L. M. Singhvi. 

(5) The Salaries and Allowancea of Members of Parliament (Amendment) 
:Sill, 1964 (Amtndmdit of sectltms 3 -and 5) bf 1 Sb.ri' k.aghunatlt Singh. 

(11) E.xaminati~n of . the fo~ing Conatitution (Amendment) Bills under 
Rµle 294 (1) (a) of the Rules ·of Procedure:- 1 • 

• (1) Tb.cs Gwuuuuj~ (Amendmmt) Bill, 1964 (Amend~ of art~ 86) 
by Sl4fi ~sh Vir Shastti. · 

• (2) The Constitution (Amendment) Bill, 1964 (Omi#ion of article 570) 
:t>Y Sarvashri Prakash Vir Shastri and Abdul Ghani Goni. 

CLASSIFICATION AND ALLOCATION OF TIME TO BILLS 

S. The Members concemed had been invited to present before the Qxnmittee their 
views on their Bills. Shri R.agbunath Singh attended the sitting. 

4. After conaidering all upects of the Billa, the Committee placed the Salaries and 
tJlowances of Memben of Parliament (Amendment) Bill, 1964 by Shri R.agbunath Singh 
in category 'A' and the other two Bills in category 'B' and recommended allocation of 
time to them as indicated below:-

(1) The Coustitution (Amendment) Bill, 1964 (~mmdtMnt • 
of article 217) hour. 

(2) The Con1titu.tion (Amendment) Bill, 1964 (Amendment 
of the ~tit Schedule) Ii houn. 

(5) The Salaries and Allowances of Members of Parliament 
(Amendment) Bill, 1964 (Ammtl~t of .sections ! 
and 5) Ii houn. 

EXAMINATION OF THE CONSTITUTION (AMENDMENT) BILLS 

5, The Memben who had given notices of the Bills and representatives of Ministry 
md Department concerned with. the Bills had been invited to be present at the sitting. 
Shri Prak.ash Vir Shastri attended the sitting. The repraenwivea of the Department 
of Parliamentary Affairs and Ministry of Home Affain were present. • 

6. The Coinmittee examined the Bills and arrived at the following findings:-

FINDINGS OF THE COMMITTEE 

(1) The Constitution (Amendment) Bill, 1964 (Amendmmt of article 85) by 
Sbri Prakash Vir Shastri. 

•Circulated to Members separately .<Bill Noe. !S8 and 59 of 1964). • 



The Bill provi~ that every year at least one seaion of each House of Parliament 
should be held at Hyderabad or Bangalore. 

After hearing the views of the member indwge and considering all aapccu of the 
matter. the c.ommittec reoommended· that the member might be permitted to move for 
leave to introduce the Bill. 

(!) The C.Onstit\llion (Amendment) Bill, 1964 (Q.i.s.rion of article 570) by 
Sarvashri Prakash Vir Shastri and Abdul Ghani Gdni. 

The Bill sought to omit article 57-0 of the Conatitution. 

After considering all aspects of the matter, the Committee recommended that the 
member might be permitted to move for leave to introduce the Bill. 

RECOMMENDATIONS 

7. Tbe O>mmittee recommend tbat-

I 

(i) the categorisation and allocation of time to Billa aa tbown in para 4 above 
be agreed to ~ the Houte; and 

(ii) Sarvashri Prakub Vir Shastri and Abdul Ghani Gooi be permitted to move 
for leave to introduce their Constitution (Amendment) Billa. 

SIM {Ida). 

• 

' 

S. V. l.RISHNAMOORTHY RAO, 
Chairman, 

Committee on .Priwte Mdmben' 
Bills and Rnolutions. 
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